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(d) whether Government propose to arrange 
import of dry fruits entirely through the 
state Agencies.

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE), (a) to (d) Dry fruits- 
excluding dates, are imported into India 
from Afghanistan and Iran only During 
the years 1968-69, 1969-70 and 1970-71,
our imports of dry fiuits from these 
countries wero of the order of 14,8*56 tonnes, 
13,370 tonnes and 9,918 tonnes, lcspectivcly

At prevent imports of diy fruits are made 
by the prtv ite trade cuxpt for an allocation 
made to the Nation il Coopu at i\e Consumers 
federation The qvies ion of canalising 
import of dry fruits through Public Setter 
Undertakings has been under actise considera 
tion of the Government A decision in th»i 
regard will be taken m the nett futuic

PROORiSSOF tONSTRU* HON 01 SI LIU CiATF 
< UM DKIDOl OMR UIVlR KHIROI I>ARBH\M<»A 

IN BIHAR

1185 SHRI BHOGLNPRA JH \ Will 
the Mnister of IRRIGATION AND 
POWFR b. pleased to state whether the 
piop >vih lot cnstfiie'mg Sluice-Gate cum- 
B idgo over river JChiru b-tween villges 
Hmharptit Kaligaon (in Smghbaia block) 
and near Murat »ha On J-ilev block) in the 
District of Darbhanga in Bihar have been 
pending for long and if so the 1 ilest position 
of the matter ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B.N KURELL) Hydro­
logical observations for the preparation of the 
schema are still foing earned out b> the 
Bihar State Government and these are to be 
continued during the ensuing monsoon 
Ths schema is to be formulated after the 
investigations are completed

payment t o  tpachers in  dfliii fngagfd
JO* < ORRECTlON OF VOTtRS LISTS

1386. SHRI AMBESH : Will the Minister 
of LAW AND JUSTICE be pleased to refer 
to tho reply given to Umtarred Question 
Mo. 201 on the 16th November, 1971 

State:

(a) whether honorarium of many 
teachcrs. engaged on coirectmg the voters* 
lists in Delhi, has still not been paid though 
their work has not been found unsatisfactory; 
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI NITIRAJ SINGH CHAUDHARY): 
(a) and (b) As stated m the reply to Unstar- 
red Question No 201 on the 16th November,
1971, payment ofhonoraiium to some teachers 
in respcct of levision of electoral rolls had 
been withheld pending further examination. 
The matter has been referred to the Chief 
f lectoral Officer, Delhi, on leeeipt of whose 
reply a final decision will be taken by 
Government
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